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M THE CENCRAL ADMINISI'RATIVE TRILJNAL HYLZRABAL BENCH AT HYDERABAD

0.4.80. 227/80
Dates 30~4-9I///
Betweens V4 '
1. B.Ramachander”
2. Sattaiah J//
. 3. G.Mallaiah
' ApplicantS‘
and
1. Government of India rep.by its Qecretary*
to the Government, Ministry of Defence,
Iepartment of Productions, SNew Delhi - 1l.
2. The Ordinance Factory Board rep.by Secretary,
Grdinance Factory Board, @0/4a, Auckland Roud
Calcntta -1,
3. The General Manager, Ordinance Factory PIOJect
Yeddumailaram, Medak Dist. A.F.Pin,.=205, ///
e RESpOnﬂentSp

For the Applicants: Mr. F.Naveen Rao, Advocate fo
Mr.Y,suryanarayana, Advocate
For the Respondents: Mr.N.V.Ramans, Addl.CGSC,.

CuRAM: : ‘
THE HON'ALE M..J,NARASIMHA MURTY 3 MuMBER(JUIL)

AND )
THE HON'BLE MR.K.BALASUSRAMANIAN : MoMOER(AIMN)
The Tribunal made the follwoing Orders~ 7

< ~ We have heard shri P.Naveen Rao, Advocate appearing on
behalf of shriY.suryanarayana, learned counsel for the applicants,
\ and shri K,.V,Ramana, learned additional Central Covernment Standing
- N Counsel, on behalf of the FRespondents.

The learned counsel for the applicants represents that
after the selection was over, the respondents prepared a select list
and that list was not operated. So, they filed this gpplication
= to appoint them in the repartment, In the Counter filed by
the Respondents, the respondents gave an assurance that they are giving
effect to the list and already applicant No.2 herein hag been
offered appointment to the post to which he was selected when his
turn came and similarly other two applicants ile, applicants 1 and 3
herein are also likely to be taken when their turn comes. The
learned counsel fo r the applicantsg states that he is satisfied
that the prayer in the 0O.A. is mrt in view of the assurance given
in the counter to appoint the applicants. We accordingly dispose
of the agpplication., HNo order as to costs.

N

To
// 1,The secretary to the Government BE
Hinistry of Defence, Department of Productions,
New Delhi,
2, The Secretary, ordinance Factory Board 10/a, Auckland Rcad, Calcuttaw~:
- / 3. The General Manager, Ordinance Factory Project,
- Yeddumainlaram, Medak Dist. A.P.
4, One copy to Mr. Y.Suryanarayana, Advocate
40 MIGH, tousing Board Colony, Mehdipatnam, Hyd-28.
5. One copy to Mr.N.v.Ramana, Addl,.CGSC, CAlL.Hyd.Bench,
/ 6, One spare COpY.
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TYPED BY COMR.RED 3Y

CIECKED BY APPROVED 3Y

TN THE CiNIR:,L ADMINISTRATIVE TRISBUNAL,
EYDRASADRD DENCH:HYDERABAD

THE HON'3L. MR.BANJJAYASIMHA: V.C.
Al

THE HON'BLE MR, D.
‘ ' AN

e THE HON'BL. MR.J.N
THE HON'BLE MR,R,BALASUBRAMANTAN:M{(A)

T

URYA RAO: M(J)

RASIMHA MURTHY:M(J)

DATED: {0 % LK-19’91. .
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Admipted and Interim directions
issupd.

i1lofved, e
Disposed of with direction.

\—.._______._—f ——
Dismisgeq.

Dismigscd as withdrawn.
Dismifssed for default.
M, 4. Prdered/Re jected, -

No order as to costs.






